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how markets performed last week 
                                                                       % chg over Dec 31, ‘24 

                               Jun 27     One-week   Local currency      in US $    

Sensex           84,059              2.0                   7.6           7.7 

Nifty                25,638                2.1                  8.4          8.6 

Dow Jones     43,819              3.8                   3.0          3.0 

Nasdaq           20,273              4.2                   5.0          5.0 

Hang Seng    24,284               3.2                   21.1        19.8 

Nikkei               40,151              4.6                   0.6          9.4 

FTSE                 8,799              0.3                    7.7        18.0 

DAX                24,033               2.9                 20.7        36.6 
*Change (%) over previous week                                               Source: Bloomberg
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tax filing mistakes 

Failure to report foreign assets, 
cryptos may trigger tax notice   
Overclaiming 80G deduction, unreported exempt incomes can also invite scrutiny 

sanjeev sinha 
 

Taxpayers must approach tax filing 
this season with care. Errors in filing 
income-tax returns (ITRs) frequently 
lead to scrutiny notices, additional lia-
bilities, or delayed refunds. 

Missing documents 
While preparing, taxpayers often do 
not collect key documents such as 
bank interest certificates, mutual 
fund (MF) and brokerage statements, 
rent receipts, insurance premium 
proofs, and receipt of Public Provi-
dent Fund (PPF) deposits. 

Many often do not declare  
overseas holdings properly. “They 
miss details of foreign assets to be 
reported under Schedule FA of the 
ITR form,” says Vishwas Panjiar, 
partner, Nangia Andersen. 

Several other documents are 
skipped. “These include tax deduc-
tion at source (TDS) certificates, 
deduction receipts (for donations, 
tuition fees), and final (not  
provisional) housing loan interest 
certificates,” says Sudhakar Sethura-
man, partner, Deloitte India.  
Missing documents can result in the 
denial of deductions. 

Failure to reconcile tax forms 
Form 26AS, Annual Information 
Statement (AIS), and Taxpayer 
Information Summary (TIS) contain 
crucial tax and transaction data. Form 
26AS captures details of TDS, tax col-
lected at source (TCS), and advance 
tax payments. “Claiming TDS or TCS 
credits is valid only if they appear in 
Form 26AS,” says Sethuraman. 

The AIS provides a summary  
of financial transactions. Overlook-
ing it can lead to missed income  
disclosures. 

TIS is useful while filing ITR as it 
helps taxpayers cross-check the 
information declared in their  
returns with the records available 
with the tax authorities. 

“Neglecting these reconciliations 
often triggers notices under Section 

143(1), interest under sections 234A 
and 234B, and penalties for underre-
porting or misreporting. It also leads 
to delays in refund and unexpected 
tax demands,” says Panjiar. 

Missed income sources 
Some commonly missed income 
sources include small capital gains, 
rental income, income of spouse or 
children that need to be clubbed, for-
eign income, and interest from over-
seas accounts. 

“All income must be reported — 
salary, house property, business or 
profession, capital gains, fixed deposit 
(FD) and savings bank interest, tax 
refunds, and so on,” says Abhishek 
Soni, co-founder, Tax2Win. 

Bank accounts held individually, 
even if dormant, must be disclosed. 
“Failure to do so can lead to enquiries 
during scrutiny assessment if the 
return is picked up by the income  
tax (I-T) authorities,” says Santhosh 
Sivaraj, partner, global employer  
services, tax and regulatory services, 
BDO India. 

Omission of income from  
past employer 
Taxpayers often fail to disclose 
income from a previous employer. 
Salary data from all employers 

appears in Form 26AS and AIS. If 
income from both employers is not 
fully disclosed in the ITR, it may lead 
to a tax notice. 

“Since both employers may  
provide tax benefits separately, it 
often results in lower overall TDS,” 
says Panjiar. 

Errors in capital gains reporting 
Capital gains tax rules vary by  
asset type and holding period. “Mis-
classification of gains can lead to 
incorrect tax calculations. For 
example, amendments in the 
Finance Act 2024 (2), effective from 
July 23, 2024, impact tax rates and 
indexation eligibility based on the 
sale date,” says Sethuraman. 

“Ignoring capital gains from  
equity MF redemptions, assuming 
they are fully tax-free, is a frequent 
error,” says Panjiar. 

Taxpayers often use the incorrect 
cost of acquisition. Many also fail to 
apply the grandfathering rule for 
long-term capital gains up to January 
31, 2018. 

Errors in foreign income 
disclosure 
Many fail to disclose foreign bank 
accounts, MFs, shares, and properties. 
“Even dormant accounts or those 

with zero balance must be reported if 
you qualify as a resident and ordi-
narily resident (ROR),” says Panjiar. 

Errors often arise due to  
incorrect determination of residen-
tial status (like ROR claiming to be  

non-resident). 
“Many taxpayers miss out on 

disclosing foreign shares 
received via ESOPs or sweat 
equity, assets where they hold 
signatory authority, and digi-
tal assets,” says Sethuraman. 

Improper Section 80G,  
HRA claims 

Deductions under Section 80G 
(for donations to charitable institu-

tions) are often overclaimed. “Many 
individuals report donations that do 
not align with their income level or 
financial profile,” says Soni. Sivaraj 
warns that the tax oice can cross-
verify the deductions claimed using 
various sources. 

The I-T Department can flag 
House Rent Allowance (HRA) claims, 
especially for large amounts where no 
TDS was deducted on rent paid to the 
landlord. Taxpayers could be asked to 
file an updated return or slapped with 
interest and a penalty. 

Other key mistakes 
Taxpayers must disclose all exempt 
incomes, like PPF interest and 
Employees’ Provident Fund (EPF) 
withdrawals. “Many taxpayers wrongly 
assume that exempt incomes do not 
need to be disclosed,” says Sivaraj. 

Soni adds that many fail to men-
tion agricultural income despite the 
amount being significant. 

After filing a return, it must be ver-
ified. “An unverified return is treated 
as if you never filed the return for that 
year,” says Soni. 

Refunds may fail if bank details — 
account number and IFSC code — are 
incorrect. “Taxpayers must ensure the 
bank account provided for refund 
credit is pre-validated with the I-T 
portal linked to the taxpayer’s PAN,” 
says Sivaraj.

You are tasked with picking a batter for your 
Test team. You have the rare advantage of 
foresight — you know exactly how their 
careers will unfold. Your first option: A 
player who redefined aggression in Test 
cricket — two triple hundreds, a strike rate 
near 82, and an uncanny ability to dominate 
from ball one. But brilliance came with vola-
tility: 28 ducks in 181 innings, and failure to 
cross 25 runs in 41 per cent of them. How-
ever, he still averaged 49, thanks to his mass-
ive scores when he got going. 

Your second option? A model of consist-
ency: Seldom fails, crosses 10 in 98 per cent 
of innings, gets to 25 in 95 per cent, but 
rarely crosses 50, never scores a century, and 
ends his career with an average of 38. Who 
would you choose? 

In cricket, the choice is 
obvious — you go with the 
match-winner (those stats are 
Virender Sehwag’s). But invest-
ing is not a sport. There are no 
selectors or crowds, just your 
financial goals. Here, Mr Aver-
age shines: Steady, low on 
drama, rarely fails. In  
investing, you don’t need to  
be above average — just close 
to it, consistently. 

We are hard-wired to compete. A draw 
feels like settling, acceptable only when a 
loss looms. No one sets out aiming for it. Yet 
in investing, deliberately choosing a draw —
a reliable outcome — may be a smart move. 

Take a real-life goal: Building ~1 crore in 
10 years for your child’s education. That is 
about ~46 lakh today, assuming 8 per cent 
inflation. Investing this lump sum in a Nifty 
50 index fund, based on 3,395 rolling 10-year 
periods from August 2001 to March 2025, 
would have yielded an average of ~1.68 
crore, or 14 per cent annually. 

Rolling returns show how an invest-
ment would have performed if started on 
any past day and held for a fixed period — 

10 years, in this case. We do not cherry-pick 
lucky start or end dates. We look at all poss-
ible 10-year outcomes over nearly 24 years 
— 3,395 of them, to be exact — to see what 
kinds of results investors actually experi-
enced. It is the closest thing to stress-test-
ing an investment plan across different 
market conditions. 

In 144 of 3,395 periods (about 4 per cent), 
the corpus would not have reached ~1 crore. 
While the average return is strong, there is a 
small risk that the investments may fall 
short of the goal. 

Now consider a more “average” 
approach: Park the lump sum in a liquid 
fund, transfer it to an index fund over two 
years, then back to a liquid fund during the 
final two years. Same investment, different 
paths. The result? None of the 3,395 scen-
arios misses the ~1 crore mark. The lowest 
maturity value is ~1.09 crore. The average 
return drops to 12 per cent, or ~1.47 crore. 
You give up ~21 lakh in average return for 
near-certainty of reaching your target. 

Truth be told, nobody aspires to be aver-
age. No one dreams of picking Mr Average 
over Sehwag. The media is flooded with tips 
on finding the next big winner, rarely on 
spotting steady performers. Deliberately 
choosing an investment with high certainty 

of an average outcome over a 
possible high performer takes 
not just courage, but clarity. 

Much of financial planning 
involves helping clients make 
this choice mindfully. The eco-
system is brimming with advis-
ors claiming to be the best at 
picking winners. In such an 
environment, even pitching this 
as a conscious choice is hard. 
Yet many clients can afford to 

choose average over exceptional for the bulk 
of their money. Doing so will give them 
peace of mind and the freedom to take calcu-
lated risks with the rest. In investing, as in 
Test cricket, survival is underrated. 

Here is a question worth contemplating: 
For the bulk of your portfolio, would you 
rather have Virender Sehwag or  
Mr Average? 

 Statutory disclosure: Past perform-
ance may not repeat. This is not investment 
advice. Please consult a Sebi-registered 
investment advisor. 
vvvvvvvvvvvvvvvvvvvvvvvvvvvv 
The writer heads Fee-Only Investment 
Advisors LLP, a Sebi-registered investment 
advisor; X @harshroongta

TRUTH BE TOLD  
harsh roongta

Steadiness trumps 
aggression in investing

many investors can 
choose average 
over exceptional 
for most of their 
money. this will 
give them peace of 
mind and the 
freedom to take 
risks with the rest

Consequences of under-, misreporting 
Penalties under Section 270A and Section 271AAC of I-T Act apply for 
underreporting or misreporting income

Under Section 270A, penalty is 50 per cent of tax payable for 
underreporting, 200 per cent for misreporting 

Underreporting refers to assessed income being n
higher than reported income 

 Failure to file return despite income n
exceeding basic exemption limit 

 Conversion of declared losses into income n
upon assessment 

Misreporting includes failure to record n
investments or receipts, false entries in books of 
account, and claims of unsupported expenditure 

Section 271AAC deals with unexplained income

MUTHOOT MICROFIN LIMITED: Regd. Office: 13th Floor, Parinee Crescenzo, Bandra Kurla 

Complex, Bandra East, Mumbai, Maharashtra -400051, Website: www.muthootmicrofin.com

Corporate Identity Number: L65190MH1992PLC066228

NOTICE OF 33rd ANNUAL GENERAL MEETING (AGM)

Notice is hereby given that the 33rd AGM of Muthoot Microfin Limited (the

Company) will be held on Thursday, July 24, 2025, at 3.30 PM (IST) through

Video-Conferencing (VC)/ Other Audio-Visual Means (OAVM) facility, in

compliance with the provisions of the Companies Act, 2013 ( the Act), read with

the Rules made thereunder and General Circular No. 20/2020, 10/2022, 09/2023

and 09/2024 dated May 5, 2020, December 28, 2022, September 25, 2023 and

September 19, 2024, respectively issued by Ministry of Corporate Affairs

(“MCA”), Circular No. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133 dated October

3, 2024 issued by SEBI and other Circulars issued by MCA and SEBI to hold

AGM through VC /OAVM, from time to time, to transact the Ordinary and Special

Businesses set out in the Notice of 33rdAGM without the physical presence of the 

members at a common venue.

In light of the above circulars, the Company has sent the AGM Notice along with 

the Annual Report for the financial Year 2024-25 on June 28, 2025, only through

electronic mode, to those members whose email IDs have been registered with

the Company/Registrar and Transfer Agent of the Company M/s. K Fin

Technologies Limited (RTA) or Depository Participants as on the cut-off date i.e,

Friday June 20, 2025. Members may note that the Notice of the AGM and Annual 

Report 2024-25 are also available on the Company’s website 

www.muthootmicrofin.com, websites of the stock exchanges i.e,

www.nseindia.com and www.bseindia.com and on the website of National 

Securities Depositories Limited (NSDL) at www.evoting.nsdl.com

Pursuant to Section 108 of the Act, read with Rule 20 of the Companies

(Management and Administration) Rules, 2014, as amended from time to time,

Regulation 44 of SEBI(LODR) Regulations, 2015, and Secretarial Standards - 2

(SS-2) issued by the Institute of Company Secretaries of India, as amended from

time to time, members are provided with the facility to cast their votes on all 

resolutions as set forth in the Notice convening the AGM using electronic voting 

system (e-voting) provided by NSDL. Members holding shares as on the cut-off

date for e-voting i.e, Friday July 18, 2025, may cast their votes, electronically, on 

business set out in the AGM notice, by referring to procedure for remote e-voting 

and e-voting at the AGM given in the AGM Notice. 

The remote e-voting period commences on Monday July 21, 2025 at 9.00 A.M 

(IST) and ends on Wednesday July 23, 2025 at 5.00 PM (IST). Voting through

remote e-voting will not be permitted beyond 5.00 PM (IST) on July 23, 2025. The

voting rights of the member shall be in proportion to equity shares held by them 

as on the cut-off date for e-voting. Members can cast their votes on the business 

set out in the AGM Notice, either through remote e-voting facility, or through 

e-voting facility made available at the AGM. Members who cast their votes by 

remote e-voting prior to the AGM may also attend/participate in the AGM through

VC/OAVM but shall not be entitled to cast their votes again during the AGM.

Any person/entity, who has/have not registered e-mail ID or acquires shares of

the Company after sending the Notice of AGM and holds equity share as of the 

cut-off date for e-voting i.e, Friday July 18, 2025, may obtain their User ID and

password by sending a request at evoting@nsdl.co.in. However, if such person 

already registered with NSDL for remote e-voting then he/she can use his/her

existing User ID and password for casting his/her votes.

The Company had appointed CS Puzhankara Sivakumar, Practicing Company

Secretary, SEP & Associates, Cochin as the scrutinizer to scrutinize both the

remote e-voting as well as e-voting during the AGM in a fair and transparent 

manner.

Members facing any technical issue in login before / during the AGM can contact

NSDL helpdesk by sending a request at evoting@nsdl.com or call at 022 - 4886

7000. In case of any queries, you may refer the Frequently Asked Questions

(FAQs) for Shareholders and e-voting user manual for Shareholders available at

the download section of www.evoting.nsdl.com or call on.: 022 - 4886 7000 or 

send a request to Ms. Pallavi Mhatre, Senior Manager at evoting@nsdl.com

Date: June 29, 2025

Place: Kochi

For Muthoot Microfin Limited

Sd/-

Neethu Ajay

Chief Compliance Officer and Company Secretary
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